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O R D E R 

 

Both the parties are present.  

  This T.S (D) case no. 03/2019 is u/s 13 B of Hindu Marriage 

Act, 1955 filed by Sri Narendra Nath Ghosal and Smti. Keya Ghosal, 

seeking dissolution of marriage on mutual consent by decree on 

divorce.  

  Sri Narendra Nath Ghosal and Smti. Keya Ghosal, hereinafter 

called the petitioners, scribing thereon that both are governed by 

Hindu Law. Both the petitioners got married to each other in 

accordance with Hindu Customs and Rites on 25-01-2010.  After 

marriage, both of them lived as husband and wife. As the passage 

of time, both of them failed to continue their conjugal life properly. 

Both of them realized that they were unable to perform their marital 

duties and responsibilities to each other. Quarrels on trifling matters 

became daily routine of both the petitioners and finally on 

September, 2016, Smti. Keya Ghosal left her matrimonial home 

forever with her minor child and since then both of them have been 

living separately from each other. Both of them are not interested to 

continue their conjugal life and they are determined their marriage 

to dissolve with no condition. Accordingly, on their mutual consent 

they filed this petition to dissolve their marriage on mutual consent 

by way decree on divorce.  

  Both the petitioners namely Sri Narendra Nath Ghosal and 

Smti. Keya Ghosal have filed affidavit on evidence. In his evidence,  

Petitioner no. 1 Sri Narendra Nath Ghosal has clearly stated that 

due to lack of adjustment in between him and Smti. Keya Ghosal, 

they failed to lead their happy conjugal life and finally decided to 

  

Contd. to page no. 2 

27.08.2019: 

 

Present: Shri J. Borah, AJS, 

   Addl. District Judge,  

   Bilasipara. 



-2- 

 

dissolve their marital tie and during their separation period, he also 

observed that there can be no chance to re-unite their marital tie 

and to live together as husband and wife in future. Petitioner no. 1 

has also stated that he has no any shorts of claim and shall have no 

any shorts of claim against Smti. Keya Ghosal in future. 

  Same is the evidence of Petitioner no. 2 Smti. Keya Ghosal. 

Petitioner no. 2 has also stated in her evidence that she with her 

husband Sri Narendra Nath Ghosal have decided to dissolve their 

marriage on mutual consent. Petitioner no. 2 has also stated that  

she has no any shorts of claim and shall have no any shorts of claim 

against Sri Narendra Nath Ghosal in future. 

  Thus, the perusal of evidences of petitioner no. 1 and 

petitioner no. 2 available on record shows that both the parties are 

willing to dissolve their marriage on mutual consent. The parties got 

married on 25-01-2010, but due to lack of adjustment in between 

them, they failed to lead their happy conjugal life and finally on 

September, 2016, Smti. Keya Ghosal left her matrimonial home 

forever with her minor child and since then both the petitioners 

have been living separately from each other. Both the petitioners 

determined not to continue of their conjugal life. It also appears 

from their evidence that they want dissolution of their marriage on 

mutual consent with no condition. Accordingly, the petition for 

dissolution of marriage on mutual consent is allowed.  

  The marriage between the parties is dissolved w.e.f. passing 

of this order. Accordingly, decree be prepared on dissolution of 

marriage on mutual consent by way of decree of divorce.  

 The suit is disposed of.  

 Given under my hand and seal of this court on this 27th day 

of August, 2019 at Dhubri.  

 

 

 Addl. District Judge, Dhubri 

 


